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No. V l/a30i5/ii/7®-CM .
GovemmeDi of S*A*r,
Mininry of Home A B m m /G n h  Mantrm- 

U n

T o
of AU StftieThe Home Sccrrimnei 

Govt./UTL
Ntw Delhi— 1 10001, the srdM ay, 1978

13 Voisakha, igoo

SuBjicr : Supply of a copy of the to 
the informAni Giviag of wide 
publkity.

Sir,
Under the revised Crinun*! Procedure 

Code, tcction 154(2) provides that a copy 
of the F.I.R . of a cogniiahle offence riwuld 
be {M-ovided to the informant free of c » t .
I t appears that the people at large are • 
not aware of thU legal right. It ia req uated  
that wide publicity be given to this pro- 
viiion through mass media to create an 
awareness in the public about their legal 
right in this regard.

Yours faithfully, 

Sd/- {C.S. CHADHA)

Dy.

No.

SECY. TO THE GOVERNMENT 
OF INDIA

V I/95013/ 11/78-GPA. II

3rd May, 1978

1. Copy to SHRi K.S. Ramanathan, 
Dy. Principal information officer PB I, 
New Delhi. It it requested that this may 
be given wide publicity through press, 
All India Radio, T.V. and other avail-
able media.

2 . Copy to Gi-ard file.

3 . G P A II (10 spare copies!.

Sd/- (C.S. CHADHA)
Dy SECY. TO THE GOVERNMENT 

OF INDIA
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